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NOTAPP 
Dayanand Mishra 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNA! 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 402 OF 2024 

IN THE MATTER OF: 

AISAA: 

GHIRRAU LAL MISHR AND ORS. 

STATE OF U.P. & ORS. 

VERSUS 

HON'BLE NATIONAL GREEN TRIBUNAL 

FURTHER REPLY ON BEHALF OF DISTRICT MAGISTRATE, GONDA 

..APPLICANT 

IN COMPLIANCE OF THE ORDER DT. 08.10.2025 PASSED BY THE 

solemnly affirm and state on oath as under: 

Hachena 

present affidavit. 

...RESPONDENTS 

ARIAL 

} Paàymka.Ao., aged about .9...... years, presently posted as 

District Magistrate, Gonda do hereby 

1. ThatI, the Deponent in the above captioned matter am fully conversant 

with the facts of the case and is competent and authorized to swear the 

Atate 

d 

2. That I state that the contents of the affidavit have been drafted by my 

counsel on my instructions and the contents of the same are true to my 

knowledge and nothing material has been concealed therefrom. 

NOTARIAL 
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Ctocate 

Notary 

Reg. No. 13298 

Exp-22-8-2027 

Dist 

3cheha 

I. BACKGROUND OF THE MATTER 

3. That in the present matter, the applicants have alleged that some builders/ 

developers in illegal manner are encroaching upon flood plain areal river 

bank and attempting to make constructions in an illegal manner so as to 

obstruct smooth flow of river Tedhi in the area concerned. 

II. 

4. That the above captioned matter was last listed for hearing on 08.10.2025, 

wherein the Hon'ble Tribunal directed as under: 

"1. Learned counsels for respondents no. 1, 2, 4 and 5 seek time for filing 

of copy of revenue map. The same may be filed within 15 days. 

REVENUE MAP DETAILS 

5. That in compliance of the above order dt. 08.10.2025, the Sub-Divisional 

Magistrate, Karnailganj, vide dated 28.10.2025 has informed that a 

certified copy of the revenue map of the Tedhi River which flows through 

Village Dullapur Tarhar, Pargana Gwarich, Tehsil Karnailganj, District 

Gonda has been obtained from the Revenue Record Office, Gonda, based 

on Fasli Year 1432. 

6. That as per the said revenue map, the Tedhi River flows from the northeast 

direction of Village Dullapur Tarhar. That the maximum width of the river 

between Villages Dullapur Tarhar and Banwaria is approximately 90 
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Reg. No. 13298 

meters, while the minimum width is 30 meters. That at a distance of 50 

meters in the southwest direction from the river, the entire portion of Gata 

Nos. 2,3, 5,92, 93,94, and 95 is located, and partial portions of Gata Nos. 

6. 15, 102, 104, 105, 106, 107, 110, 111, and 112 are marked within 50 

Exp-22-8-2027, 
Area 

meters on the western side. 

A Copy of the letter dt. 28.10.2025 and revenue maps have been annexed 

herewith as ANNEXURE R-1, 

7. That the District Administration, Gonda, remains committed to ensuring 

full compliance with the directions issued by the Hon'ble Tribunal and will 

continue to monitor any unauthorized activities along the riverbank to 

prevent encroachments or obstruction of natural flow. 

8. Hence, the present response is being submitted for the kind perusal of this 

Hon'ble Tribunal. It is prayed that the same be taken on record. 

DEPONENT 
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Verified at onda on this 3ot day of October, 2025, that the 

contents of the above affidavit from paragraphs 1 to 8 are believed to be 

true and correct to the best of my knowledge and belief. No part of it is 

AND MIO 

VERIFICATION 

false and nothing material has been concealed therefrom. 

Savocale 
Noltary 

Reg. No. 13298 

\Exp-22-8-2027 

ache 

Solemnly Affrmec & 
Declared belüre ie 

on.. 
Dayananshra 

Notai Kaish:hari 

Distt. gonda (U.P.) 271001 

DEPQNENT 
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/2025 

1. Learned counsels for respondents no. 1, 2, 4 and 5 seek time for filing of copy of 
revenue map. The same may be filed within 15 days. 

2. List on 31.10.2025 for final hearing. 
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